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ORDER

The Petitioner, NLC India Limited has filed this petition for determination
of tariff of Neyveli New Thermal Power Station (2 x 500 MW) (hereinafter
referred to as ‘the Project/generating station’) for the period from the
anticipated COD of Unit-l (October, 2018) and Unit-l1l (December, 2018) till

31.3.2019 in terms of the Central Electricity Regulatory Commission (Terms and
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Conditions of Tariff) Regulations, 2014 (hereinafter referred to as “the 2014

Tariff Regulations”).

2. The Petitioner is in the process of establishing the 2 x 500 MW, lignite fired,
Neyveli New Thermal Power Station (NNTPS) at Neyveli. The Project was
sanctioned by the Govt. of India on 9.6.2011 with a capital cost of I5907.11
crore (October, 2010 base price level) including IDC of ¥559.09 crore with FE
component of ¥217.009 Mn USS @ 1US$=44.69. The power from the Project has
been allocated to the beneficiaries as per MOP, GOI letter dated 28.5.2011 and
the Petitioner had entered into PPAs with the Respondent beneficiaries. The
Petitioner has submitted that the anticipated COD of Unit-I is October, 2018 and

Unit-Il is December, 2018.

3. During the hearing of the petition on 14.5.2019, the learned Senior counsel
for the Petitioner submitted that the units of the generating station are
expected to achieve commercial operation during the period 2019-20. He
therefore submitted that the present Petition may be permitted to be
withdrawn, with liberty to the Petitioner to file fresh petition for determination
of tariff of the units of the generating station from its anticipated COD till
31.3.2024 in terms of the provisions of the Central Electricity Regulatory
Commission (Terms and Conditions of Tariff) Regulations, 2019. The learned
Senior counsel also sought adjustment of the filing fees already deposited for
this Petition towards the tariff Petition to be filed in respect of the units of the

generating station for the period 2019-24.

4. We have considered the matter. Regulation 9 (1) of the 2019 Tariff
Regulations provide as under:

“9. Application for determination of tariff (1) The generating company or the
transmission licensee may make an application for determination of tariff for
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new generating station or unit thereof or transmission system or element thereof
in accordance with the Procedure Regulations within 60 days of the anticipated
date of commercial operation.....”

5. The above provision provides that a generating company can file an
application for determination of tariff for the new generating station or units
thereof which are expected to achieve commercial operation within 60 days of

the filing of such application.

6. In view of the submission of the learned Senior counsel for Petitioner that
the units of the generating station are likely to achieve COD during the year
2019-20, this Petition filed by the Petitioner in terms of the provisions of the
2014 Tariff Regulations would be rendered infructuous. We therefore find no
reason to keep this petition pending. Accordingly, this Petition is disposed of as

withdrawn.

7. The Petitioner is however granted liberty to file fresh tariff petition in
accordance with the provisions of the Central Electricity Regulatory Commission
(Procedure for making of application for determination of tariff, publication of
the application and other related matters) Regulations, 2004 for determination
of tariff in terms of the provisions of the 2019 Tariff Regulations. The filing fees
deposited by the Petitioner in respect of this Petition shall be adjusted against
the tariff petition to be filed by the Petitioner in terms of the liberty granted

above.

8. Petition No. 323/GT/2018 is disposed of in terms of the above.

Sd/- Sd/- Sd/-
(1.S. Jha) (Dr. M.K. lyer) (P.K. Pujari)
Member Member Chairperson
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